5 )

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH

Date of Order 29.9.95,

OA No. 412/95.

Mada

Unio

n Gopal and 2 others. ...Applicants.
Vs.
n of India & others. ...Respondents.

CORAM: HON'BLE MR. GOPAL KRISHNA, VICE CHAIRMAN.

For

HON'BLE MS. USHA SEN, ADMINISTRATIVE MEMBER.

‘lthe épplicants - Mr. S$.K. Maliik, advocate.

O RDE R (ORAL) .
(Hon'ble Mr.. Gopal Krishna, Vice Chairman)

Applicants, Madan Gopal, Suraj and Om Prakash
in this Applicatibn mainly prayed for a direction

the respondents to 'decideﬁ) their representations,

ated 18.9.95, 26.9.95 and 26.9.95 at Annexures A/l,

for

post

C%hmﬂﬂ»unde

iMland A/3 respectively within a period of one month

if the candidates who have secured less marks
of fered appointments, the case of the applicants
considered for appointment to the post of Postal

stants/Sorting Assistants with consequential
fits.

We: have heard the learned counsel for the

icants and.have perused the records.

Tﬁe case of the applicants may, briefly,
tated as follows. Having requisite qualiffbations
the post, Applicant No. 1 had applied for the

of Sorting Assistant in the Jodhpur Division

r the Superintendent RMS. He secured 82% marks




N

BV

“in

-92-
relevant

in the/ examination, but the last persomn selected for

the

post had secured only 80% marks. Applicant No.

2 had applied for. the post of Postal Assistant under

Supepintendent Post Office, Churu and he had secured

82%.

for

No .-

marks in the Visharad Examination, whereas the

~ persan who had secured only 79% marks was selected

‘the post of PosxallAssistént. Likewise, Applicant
3 had. also applled for the post of Postal Assistant

Jhunjhunu Division under the . Superintendent
in the relevant exam.

he .
Jhunjhunu and /'had secured 82% marks, /but the last

person who was selected had secured 80°% marks.

- These applicants have already made represent-

ations to the concerned authority vide Annexures A/l,

Al2

thi

and A/3 respectively.and they are still undecided.

" In the circumstances, we dispose of this

4t the stage of admission with a direction to the

ondent No. 2 tos decide the representations at

t xures A/l, A/2 and A/3 through a speaking order
¥;|erits in accordance with law after affording an

/gltunlty vof hearing to the applicants within a
i;aod of one month from the date of recelpff/EE_i::

y of this order. 1f the applicants are still

rieved by any decision taken on. their represent-

iions, they shall\ be at liberty to file a fresh

lication _ The OA stands disposed of accordingly.

Let a copy of the OA alongwith a cOPY of

s order be sent to the respondents.

Undes L - : Cricondune

(UbHA SEN) - (GOPAL KRISHNA)

ADMI NISTRATIVE MEMBER

"I\AS \

VICE CHATRMAN
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